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HIGH COURT OF DELHI kiwi
_ A, ‘_ _ Q -)3 U Sliershah Road New Delhis€< ~- P» > ~ ""'"“"“*
No. DHC/Gaz./G-3/2023 _ Dated: l §.)?‘"-iii;-S
ii,-1-()l'l'1I '|\,-,_. .-:_‘ ‘I-’.;‘_;>I\ L

The Registrar General, '_ ~ ’ =<¥t??‘*.¢‘.?‘=.'~$‘?ls..,.., - ' if-,. F/38 ‘E,
/

High Court of Delhi V J’-7
. _ 4.», ,

tai
New Delhi.

Q ‘.-12$" i. J
TO, ii .

The Principal District & Sessions Judge (Headciuarter), Tis/Hazari Courts, Delhi.
2. The Principal District & Sessions Judge, New Delhi District, Patiala House Courts,

New Delhi. ii Q“ i ' I
3. The Principal District & Sessions Judge, North-West District, Rohini Courts,

Delhi.
4. The Principal District & Sessions Judge, South District, Saket Courts, Delhi.
5. The Principal District & Sessions Judge, South-West District, Dwarka Courts,

Delhi.
The Principal District & Sessions Judge, West District, Tis Hazari Courts, Delhi.
The Principal District & Sessions Judge, East District, Karkardooma Courts, Delhi.
The Principal District & Sessions Judge, South-East District, Saket, Delhi.
The Principal District & Sessions Judge, Shahdara District, Karkardooma Courts,
Delhi.

10. The Principal District & Sessions Judge, Noith~East District, Karkardooma Courts,
Delhi.

ll. The Principal District & Sessions Judge, North District, Rohini Courts, Delhi.
12. The Principal District & Sessions Judge-cum-special Judge (PC Act) (CBI), Rouse

Avenue Courts Complex, New Delhi.

.*°?°.\‘$7‘

l 13. The Principal Judge, Family Courts (Headquarter), Dwarka, Delhi.

Sub: “Directions regarding advance updation of leave taken by Judicial Officers on the
Website of District Courts”.

Sir/Madam,

I am directed to refer to this Couit’s letter No. 4118-30/DHC/Gaz./G—3/2021 dated
12.1 l. O21 (copy enclosed) whereby it has been directed that:-

/ /
/ / ~ . . . _ _9/)” using electronic means, so that the same 1S received in the office of Principal

(X

Y Intimation of leave be sent by all the Judicial Officers to the office of Principal
,\\, Qt ~ ;7(*District & Sessions Judge, at least one day in advance, and the concerned Branch be

L directed to update the status thereof on Delhi District Courts website immediately.
b) In case of any hardship or unforeseen exigency, when any leave is applied at last

/7 moment, intimation by/through the concerned Judicial Officer be sent promptly,

FD ( 1 FT“ " oithwith on the website for intimation of all concemed.
.8)’, I

l

}PlSiI‘iCI & Sessions Judge before 10:00 AM, enabling the uploading of the same
“ ' 9-:

.4 \
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It was further directed to issue directions for maintaining a Register in respective
offices containing following fields:-

a) Name of the Judicial Officer
ll) Date(s) for which leave is sought
c) Date and time of receiving the leave application in the office
d) Date and time of uploading the intimation on the website

It has come to the notice that above said directions are not being strictly complied With.

I am, therefore, directed to request you to kindly ensure that above said directions be
strictly complied.

Yours Sincerely,

C  ~/Encl: As above /

(Surender Pal)
Deputy Registrar (Gazette-IB)

for Registrar General.
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men COURT or DELHI Matlmssius
filicrsliafl Bond, New Delhi .

N<,.liit8¢?9ti>i~ic/o:i.r./o-s/2o2i/ Dam‘ l7-l"f9'°Q"
From:

The Registrar Gcncrnl.
High Court of Delhi.
New Dclhi.

To,

u;&L-Il'u>_—-

- The Principal District & Sessions Judge (l-lcadquancr). Tis Hazan Courts. 1_3=l|1I-
. The Principal District & Sessions Judge, South District, SakctC0ut1s. Dclhh h_
. The Principal District & Sessions Judge. East District, Knrlcarcloomu Courts. D=l I-_
. The Principal District & Sessions Judge, South-Wcst_Di_str|cl, Dwnrkn Courts. Delhi-
. The Principal District & Sessions Judge. Shahdara District, Knrkardooma Courts.

Dclhl. - _
6. The Principal District & Sessions Judge, South-East District, Saket, Delhi. _
7. The Principal District & Sessions Judge, West District, Tis Hfllari Courts. D¢|h1-
8. The Principal District & Sessions Judge, New Delhi District, Pntmlii House Courts,

New Delhi.
9. The Principal District & Sessions Judge, North-West District, Rohini Courts, Delhi.
l0. The Principal District & Sessions Judge, North District, Rohini Courts, Delhi.
1 l. The Principal District & Sessions Judge-cum-special Judge (PC-Act) (CB1), Rouse -

Avenue Courts Complex, New Dclhi.
l2. The Principal District & Sessions Judge, North-East District, Karknrcloomu Courts,

Delhi.
l3. The Principal Judge, Family Courts (Headquarter), Dwarka. Delhi.

Sub: “Directions regarding advance updntlon of lcavc taken by Judicial Ofliccrs on the
. Website ofDlstrlet Courts”.

Sir/Madam,

l am directed to inform you that Hon'blc the Chief Justice has been pleased to order that a
fresh circular bi: issued to the following cft'cct:-

a) intimation of leave be sent by all the Judlcial Olliccis to the ofiicc of Principal District
& Sessions Judge, at least one day in advance, and the concerned Branch be directed to
update the status thereof on Delhi District Courts website immediately.

b) In case of any hardship or unforeseen exigeney, when any leave is applied at last
moment, intimation by/through the conccmcd Judicial Olliccr be sent promptly using
clcctronic means. so that the some is rcccivcd in the oflicc of Principal Disii-ioi &
Sessions Juilgc before l0:00 AM, enabling tlic uploading of the some forthwith on the
website for intimation ofall conccmcd. i

l am further dlrcclcd to rcqucsi you to issue dirciztions for maintaining o Register in your
respective ofliccs containing following ficlils:-

a) Name of the Judlcliil Olliccr .
b) Date(s) for which lcnvc is so ht

usQ) Date and time ofrcccivlng the lcuvc application in the oflicc
d) Datc d 'an time ofuploading the intimation on the website

l am. therefore, directed to rcqucsi you to kindly trike necessary action in the mutter und
intimation to this Court. ' er

A / _ .

‘gees.<5
J5 (Su nd PR=gi.t.<.':..t;.s‘;

7°’ R=I;irtmr General. '
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